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IN THE CENTRAL ADMINISTRATIVE-TRIBUNAL, HYDERABAD BENCH

AT HYDERABAD,

0.,A,No,1336/95.

Date of decision: March 6,1998,

AR M MM em e AR B e Em mm M am bw em

Between:

. KBH Varma. ,e Applicant.
and

1. Union of India represented by its
Secretary, Ministry of Dfence,
New Delhi, ’

2. The Engineer in Chief, Army Head Quarters,
Kashmir House, New Delhi ~110 011.

3. The Chief Engineer, Southern Command,
Pune 411 001

4. Senior Record Officer, Bengal Engineers,

Group, Roorkee- 247 667, Respondents.

Counsel for the applicant: Sri P.,B., Vijaya Kumar.

Counsel for the respondents: Sri W.V.Raghava Reddy.
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HON'BLE SRI A.V.HARIDASAN, Vice~-Chairman(J),Ernakulam Bench.

H. RAJENDRA PRASAD, Menber ( Aéministrative )
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JUDGMENT ,

(Per Hon'ble Sri A.V.HARIDASAN,Vice-Chairman{(J},
Ernakulam Bench)

The applicant was a Superintendent B/R Grade II
in the ME%, When he filed the applicatioa}/hk had passed
the Departmental Examination for promotion to the post of
Superintendent, Grade I and he r%is;rSl.No.123 in the
panel of Superintendents Grade 1II. For 121 vacancies
of Superintendents Grade-I the DPC., prepared a panel
which did not include the name of the applicant. The
case of the applicant is that as the first persénfin the
panel has refused §o accept the promotion, the fespondents
should have extgnded the panel and given him the promotion.
He has also a grievance that X-Servicemen are being
appointed in the Grade-I posts of Supeilntendents
contrary to the rules. With these allegations, the
applicant has filed this application praying that the
respondents may be directed to provide extended panel
to fill up the post of Superintendent B/R Gr.f prepared
as on 4-10-1995 and to consider the applicant for

promotion,

2. The respondénts contend tﬁat as a panel of
121 persons was;prepared for 121 vacancies the applicant
who is at Sl.No.123 in the gradaztion list of SUpefintendents,R
Grade-I1 could not be included. The extension of ﬁhe
panel not being justified for any reasons the respondents
contend that the applicantx has no right to claiml
extension of the panel. Recruitmengy of Ex~Servicemen
is justified on the ground thgt the recruitment was i

.towards X-Servicemen gwta and therefore the applicant's

va

rights are not affected.
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Thig is the Fair judgment,
Draft is attached to the
Fair judgment,
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. After hearing the learned counsel on gither
side and on a peruszl of the records, we do not f£ind
that the applicant has been subjected to any discrimi-
nation or that any service rule has been violated. The
respondents.have prépared‘ganel of 121 permons for
121 vacgncies and as the applicant was at Sl.No,123
in the gradation list of Superintendents B/R Gr.II,

he has no legitimate grievance. His name was not

included in the panel rightly, The applicant will

have to wait for his turn for'gefting promotion and
M']
@
can have émly grievance if somellody is promoted xxr
[N

'ignoring his seniority. g —

wWe go not see any merit in this application,

The 0.A., is dismissed.; No costs.
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H,RAJE PRASAD A V.HARIDASAN,
sMember Vice~Chairman (J)

Ernakulam Bench

Date: 6-3-1998,
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DA, 1336/95.

To
1.

2.

3.

4.

Se
6.
7e
8.

The Secretary, Union of India,
Ministry of Defence, New Delhi.

The Engineer~in-Chief,
Army Head guarters, Kashmir House,

The Chief Engineer, Southern Command,
Pune-1.

The Senjor Record Off;cer, Bengal Engineers,
Group, Roorkee-667,

One copy to Mr.P.B.Vijayakumar, Advocate, CAT.Hyd.,
One copy to Mr.N.V.Raghava Reddy, Addl.CGSC. CAT.Hyd.
One copy te DR{A)} CAT.Hyd.

One spare copy.

lpvm.
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|
Adnitted ang Interim directions

Issued, |\ |

Alloweqg

Disposed of Wwith direction

Dismissed. ,

Dismissed as withdrawn

Dismissed for Default.

Ordered/Reje ted.

No order as to ‘costs .’
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